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XOW, THEREFORE, in exercise of the powers conferred by clause 
(?) of art icle 213 of the Const i tut ion of India, the Governor of 
Maharasht ra is hereby pleased to promulgate the following Ordinance, 
namely :— 

Short titlo 1. (?) This Ordinance may be called the Xagpur Improvement 
and 

(•!> mm price-
m e e t . 

Trust (Amendment) Ordinance, 2011. 

(2) It shall come into force at once. 

Amendment 2. In section 4 of the Xagpur Improvement Trust Act, 1936 p 

of section «*'ic 
i of C. P. (hereinafter referred to as "the principal Act'*), 

and Herar XX XV; 
XXWI of (J) in sub-section (7), --

1936. 
(a) for the words "n ine Trus tees" the words " t en Trustees 

shall be substituted ; 
(b) a f ter clause (b), the foilowing clause shall be inserted, 

namely :-— 

" {ba} the Coilector or Additional Collector of Xagpur District, 
to be nominated by the Stair Government ;"; 

(2) in sub-section (3). for the words, brackets ana letter " or 
clause (c)" the words, brackets and letters clause (ha\ or clause 
(<•) " shall be substituted. 

Amr-ndxROT-i 3. In section 7 of the principal Act, in sub-section i j i , for the? 
7 of C^p1 words, brackets and letter "or clause (el " the words, brackets and 
and Bonir letters clausc (6a) or clause ( r : ) s h a l l be substituted. 
XXXVI of 

1936. 

Amendment 4. In section 21-A of the principal Act, in sub-section (2), the proviso 
shall be deleted. of section 

21-A of 
C. P. ;ind 

Uerar 
xxxvi or 

A m e n d m e n t 5 Section 22 of the principal Act shall be re-numbered as sub-
of section r- 1 

22 of s«-t!on (Ji thereof ; and 
a n t l (J) in sub-section (7) as so re-numbered. l i f i i r 

XXXVI of (a) in ciause (a), for the words "whose monthly salary does 
not exceed one hundred and fifty rupees" the words "whose 
Grade Pay in the pay structure is equivalent to or lower than 
that of an Assistant Engineer " shall be substituted ; 

ib) in the proviso, for the words " in receipt of a monthly 
salary exceeding fifty rupees" the words " in receipt of Grade 
Pay in the pay structure less than tha t is payable to an Assistant 
Engineer " shall be substituted ; 
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(.2) a f t e r sub-section (J), as so r e -numbered , t h e following 
sub-section shall be added, namely 

"(2) Notwi ths tanding anyth ing contained in th is section, it 
shall be lawful for the State Government by an order, to depute 
any officer in the service of the State Government for appointment 
on the es tabl ishment of the Trust , who shall be so appointed by 
the Trust . The te rms and conditions of service and the term of 
appointment of such deputed officer shall be such, as may be 
specified by the State Government in the order. 

6. In section 24 of the principal Act, in sub-section (2), for the Amend-r 
words " and also to control and revision bv the Chairman " the words 5 ? c ' ' 
" and also to control and suo molu revision by the Chairman '* shall ,-j,.rar _\vxv. 
be subst i tuted. of 

7, After section 24-C of the principal Act. the following sections insericr 
shall be inserted, namely : - " * 

•j • r 
C 

XXXV" v.f 
i'KiO 

"24-1). The State Government may., from time to time, issue s>mv«r of 
such directions or instructions as it mav think fit in regard to " y. Giivpr':::; r:'. 
finance and conduct of business and affairs o: the Trust and the t 0 .;HSd(. 
Trust shall be bound to follow and act upon these directions or thw.-.-.vr — 

his:r.x".i): i- . 

instructions : 
Provided that , the State Government shall, before issuing any 

directions or instructions, give an opportunity to the Trus t to make 
representat ion within fifteen days as to why such directions or 
instructions shall not be issued. If the Trust fails to represent 
w i t h i n f i f t een days or, a f t e r h a v i n g r e p r e s e n t e d , t h e S t a t e 
Government on considering the representat ion, is of the opinion 
that issuing of such directions or instructions is necessary ; the 
State Government may issue the same. 

24-E. ! 1) If the State Government on a reference made to it by Pov o- »f 
the Chai rman, or .suo motu. is satisfied that anv resolution or order 
or any act of the Trust or of any of its authorit ies or officers is in -0 SUSp,.:..a 
contravention of. or. in excess of, the powers conferred bv or under ii:;> . 
this Act or any other law for the time being in force, or rules. c!l.. 
regulations or byo-laws made 'hereunder , or is likely to lead to i'"-^"-
abuse-' or misuse of or cause waste of the Trus t Fund or is against 
the financial interests of the Trus t or against the interests of public 
or against the policy of the State Government, the State Government 
may, give an appropria te order in writing, in that behalf. A copy of 
such order shall be sent forthwith by the S ta te Government to the 
Chairman : 

v; 
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Provided that , the State Government shaii, before issuing any 
such order, give an opportunity to the Trust to make representation 
within fifteen days as to why such order shall not be issued. If the 
T rus t fai ls to represent wi thin fifteen days or, a f t e r having 
r e p r e s e n t e d , t h e .State G o v e r n m e n t , on c o n s i d e r i n g t h e 
representat ion, is of the opinion t h a i issuing of such order is 
necessary ; the State Government may issue the same. 

(2) On receipt of the order sent under sub-section 11), the Trust 
shall be bound to follow and act, upon such order. 

(3) Xo resolution or order or act which has been referred to by 
the Chairman under sub-section il) or sm> main cognisance of which 
has been taken under tha t sub-section shall bo implemented bv the; 
Trust or any of its authorities or officers, until decision of the State 
Government in accordance with the provisions of sub-scct'ion {!'• Is 
communicated to the Trust.". 

Amendment 8. in section 52-B of the principal Act, in sub-section '.!), for the 
'-ŷ -iis" proviso, the following proviso shall he substituted, namely : — 

C !'. and 

fierar " Provided that , a contract involving an expenditure exceeding 
fifty lakh rupees shai! not be made by the Chairman w:i.houl t.he 
previous sanction of the Trust.". 
9. In section 52-C of the principal Act,— 

i l ) m sub-section (.'i), for the words, brackets, figures and letters 
l i s r a r " under clause (c) of the oroviso to sub-section. '7 ; of section 52-R " 

XXXVI of 

193G the words, brackets , figures and let ter " under the proviso to 
sub-section sJ. ) of section 52-B " shall be substituted ; 

in sub-section (4), for the words, brackets, figures and 1 fitters 
" in clause (a) of the proviso to sub-section i l ) of section 52-H and 
the State Government- in ;ne cases referred to in clause (/;) of the 
said proviso" the words brackets. figures and le'.'.er " under \'nv, 
proviso to sub-sec! ion of'sec-ion shttli be substituted. 

: of Alter section 88 of the principal Act. the following heading and 
Kead'.̂ g ar:ti 

si?fr.it)::s 88-A sections shai! be inserted, namely : 
;;mi SS i? 

A !' 
Bo>"i! c XXXV 

of 

xxxv! ,.r 
1936, 

AjticiiHTTICJI!-
of ^rctirm 

52-C o+° 
C. P. a:ia 
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« RECOVERY AN!) COLLECTION OF AMOUNT 
RECOVERABLE BY TRUST 

88-A. (7) Save as otherwise expressJy provided by or under th is Recovery v," 
, . , . , , . - • « a-]i!UT:l liar 

Act, when any amount whicn is recoverable under th is Act or any .,, Trus,_ 
other law for the t ime being in force, has become due, the Trust 
shail , within a reasonable time, cause to be presented to the person 
liable for the payment, thereof, a bill 1'or the sum claimed as due. 

(2) Every such bill shall speedy- -

(a) the period for which, and 

i,b) the details of the property, occupation or thing in respect 
of which, 

the sum is claimed, ami shall also give notice of the liability 
incurred in default of payment, so also informal.In:". regarding 
right to prefer an appeal under section 108-A against such clftim. 

tii) If the sum for which any b:l! hfts been nresentod, as aforesaid 
is not paid into the Trus t office, or to a person authorized r,y the Trust 
in that behalf to receive such payments, within fifteen days from an-
presentation thereof or if no appeal against any ciaim included in a b::; 
is made, the Trust shall cause to be served upon the person iiabie for 
the payment of the said SUIT, a notice of demand in the prescribed 
form. 

'/v: •';:'. 

88-B. (J) Notwithstanding anything contained in any other provision uwi i r . 
of this Act, if the person upon whom the notice of derafm-i has been 
served under sect ion 8K-A fails to p$.y$ w«tjj jn-nfteer uays from the 
service of such notice of demand, the sum demanded in the notice, or 
to show cause to t he satisfaction of the Chai rman or silSST^f-fieer as 
the Chairman may appoint in this bubal(', why he should not pay the 
same, the outs tanding amount siwll be liabic to be recovered a« ar 

\ifii: arreat'H of land revenue under the Maharash t ra Land Revet: ae Code. 
'<!,;'((tj'.' 1966. and the rules made i b e m m d e r . 

:v;ar. (O; powers oi'Collector .i'.der trie Maharashtra. Land Revenue 
Code, i s h a l l be exerdscd bv the Chai rman for the purposes of 
suo-secuon 

Provided thai, tne Chairman may, fn at; order in writing"', signed by 
him, delegate the powers under -his sub-section it: any officer of '..he 
"Prust not be;ow the rank of Divisional Officer.'1. 
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insertion of 11. After section 108 of the principal Act, the following Chapter 
Chapter XA a n ( j section shall be inserted, namely:— 
and section 

108-A in 
C. P. and 

B e r a r 
XXXVI of 

1936. 

" CHAPTER XA 

Appeals 

Appeals. 108-A. (/) Any person aggrieved by an order of an Officer of the 
Trust passed under this Act or under any rule or regulation made 
thereunder , may, within a period of thirty days from the dale of 
receipt of such order, appeal to such Officer who has been designated 
by the Chairman to hear such appeals, or if no such Officer has 
been designated, to the Chairman. 

(2) Any order passed in appeal by am such Officer, other -.nan 
the Chai rman, shail be subject to revision by the Chairman. 

(.'i) If the original order has been passed by the Chairman himself, 
the appeal shall lie to the State Government or any of its officer as 
it may direct. 
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STATEMEXT 

The Xagpur Improvement Trus t constituted under the Xagpur 
Improvement Trus t Act, 1936 (C. I', and Berar XXXVI of 1936) covers 
the area of the Xagpur City and such other outside area, as notified 
by the State Government, from time to time. 

2. In the. context of new and emerging responsibilities of the Trust 
as the Special P lanning Authori ty of the Xagpur Metropolitan Region, 
it is considered expedient to amend the said Act, which has not been 
amended since long. 

3. Salient features of the proposed amendments are as follows : -

U) to ensure effective part icipat ion of revenue officers in 
implementation of the Act, power is taken to the State Government 
to nominate the Collector or Additional Collector of Xagpur Distric* 
as an ex-officio t rus tee of the T r u s t : 

(ii) to ensure effective administrat ion and to protect interests 
of the Trust and to prevent ar.y misuse of authority, power is 
taken 1,0 the State Government , -

(a) to give directions or instructions to the Trust in the 
mat te rs relating to finance, conduct of business and affairs of 
the T r u s t ; 

(b) to review any resolution or order or any act of the Trust 
or of any of its authorit ies or officers, winch is in contravention 
of, or in excess of. the powers conferred by or under the Act. 
or is likely to abuse or misuse of, or cause waste of the Trust 
Fund or against the financial interests of the Trust or against 
the interests of the public or against the policy of the State 
Government ; 

!c) to provide for deputa t ion of sui table officers by the 
Government , for appo in tmen t on a. post creatcd- on t :1c1 

establ ishment of the T r u s t : 

Un) to enhance the financial powers of the Chairman and to 
confer upon him powers in respect of the mat ters of appoin tmem. 
promotion and disciplinary action in respect of the posts of the 
Trust Officers equivalent to or below the rank of the Assistani 
Engineer ; 

in;; to provide for appeal against the order passed by the Trust 
Officers and Chairman under the Act ; 

{.(.:) to empower the Trus t to recover the amounts due to the 
Trust as a r rears of land revenue. 
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4. As both Houses of the S ta te Legislature are riot in session 
and the Governor of Maha ra sh t r a is satisfied tha t circumstances 
exist which render it necessary for him to t ake immediate action 
fu r the r to amend t he Xagpur improvement Trus t Act, 1936 
(C. P. and Berar XXXVI of 1936), for the purposes aforesaid, th is 
Ordinance is promulgated. 

Mumbai, 
Dated th e 2 n d J uly 2011. 

K. SAXKARAXARAYAXAX, 
Governor of Maharash t ra . 

By order and in the name of ihe Governor of Maharash t ra . 

MAXU KUMAR SRIVASTAVA. 

Princioa! Secretary to Government. 
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